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(d) whether Government are aware that
some Sainik Schools still refuse admission
o those boys whose monthly income in-
cluding dearness  allowance, ctc. cxceeds
Rs, 500/- p.m.; and

(e) if so, thc steps which Government
have taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes.
Sir.

(b) The revised means test which has
been put into effect from the current aca-
demic session, states that City Compensa-
tory Allowance, Overtime Allowance,
House Rent Allowance or value of Rent-
frec accommodation, Conveyance Allow-
ance, etc.. shall not be included in the
income for thc purposes of Means Test
-inder the above Schecme. Deputation Al-
lowance, Honoraria, Special Pay and Bonus
shall, however, be trcated as income for
purposes of these Schemes,

(¢) Yes, Sir.

(d). and (e). The révised meane test in
its present shape was notified on 12th July,
1968 with rctrospective  effect from  1st
January, 1968. In the interregnum, there-

fore, pending clarification, certain boys
were admitted on payment of full fees.
Subsequently, since clarification has been
issued, the matter will be regularised.
SAINIK  SCHOOLS
3440. SHRI A. SREEDHARAN : will

the Minister of HOME AFFAIRS be plea-
sed to state :

(a) whether it is a fact that Government
have slashed down the ceiling of income
from Rs. 1200/- to Rs. 500/- p.m. for the
purpose of grant of merit-cum-means scho-
lurships to the students from the Union
Territories selected for admission to vari-
ous Sainik Schools in the country from the
year 1968 and onwards; and

(b) if so, whether the scholarship once
sranted to student under the new scheme
with continue irrespective of any subse-
quent increase in the income of his parent
or will the scholarship™be discontioued soon
after his parents income exceeds Rs. 500/-
p.m. even by @ rupee,

1890 (SAKA)  Written Answers 1228

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Yes, Sir. The scholarship once
granted to boys admitted in the Schools
with effect from the January, 1968—session
will be tenable for the cntirc courso of
cducation and will not be subject to any
revision for subscquent changes in income.
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